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PER SUSHMA CHOWLA, JM:

The appeal filed by assessee is against the order of CIT(A)-35, New
Delhi, dated 05.09.2016 relating to assessment year 2012-13 against
order passed under section 143(3) of the Income-tax Act, 1961 (in short

‘the Act)).

2. The issue arising in the present appeal against the disallowance of

foreign travel expenses to the tune of Rs.6,00,010/-.



2 ITA No0.2248/Del /2017
Assessment Year- 2012-13

3. Briefly in the facts of the case the assessee had incurred foreign
travel expenses totaling to Rs.8,00,013/-. The assessee was engaged in
the business of selling tickets of various events of sports and
entertainment industry through its online portal “Kyazoonga.com”. The
Director of the assessee, Ms. Neetu Bhatia had travelled to Rio where an
event was organized by Dell Women’s Entrepreneur Network, wherein she
was a panelist and speaker. Further, expenditure was incurred on trip to
New York by both the Directors i.e. Ms. Neetu Bhatia and Ms. Arpita
Majumdar and it was claimed that the said trip was to meet with the
parent company in New York. Total expenditure on both trips was
Rs.8,00,013/-. The Assessing Officer disallowed the claim of the assessee
in entirety vide para S of the assessment order holding that the assessee
had not fulfilled the conditions laid down u/s 37(1) of the Act. The CIT(A)
allowed the claim to the extent of Rs.3 lakhs and confirmed the

disallowance of Rs.6,00,010/-, against the assessee in appeal.

4. The Ld. AR for the assessee pointed out that both trips undertaken
by the Directors of the assessee were for promotion of their business and
the same merits to be allowed as business expenditure in the hands of

the assessee.

S. The Ld.DR for the Revenue on the other hand placed strong reliance
on the orders of authority below and stated that in the absence of the
assessee establishing that the expenditure had been incurred for the

purpose of business, the same could not be allowed as an expenditure.
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6. We have heard the rival contentions and perused the record. The
assessee company constitutes of the two Directors i.e. Ms. Neetu Bhatia
and Ms. Arpita Majumdar. The assessee is engaged in the business of
providing e-commerce portal for sporting events tickets and for
entertainment industry. The Director, Ms. Neetu Bhatia was invited as a
panelist and as a speaker on a network event organized by Dell Women’s
Entrepreneur. This event was attended by various prominent
female founders, CEOs and other innovative leaders. The assessee
claims that the attendance of the event gives global recognition to the
assessee. Further, the assessee had also filed supporting evidences in
this regard. Such an expenditure is for the furtherance of the assessee
and needs to be allowed in entirety in the hands of the assessee. The

total expenditure incurred in the trip of Rio is Rs.2,67,561/-.

7. Now coming to the next trip which is to New York by both the
directors i.e. Ms. Neetu Bhatia of Rs.4,15,939/- and Ms. Arpita Majumdar
of Rs.1,16,513/-. The explanation of the assessee is that the said trip
was made in order to meet with the holding company in New York. We
find merit in the plea of the assessee that the said expenditure is an
allowable business expenditure. But when we compare the expenditure
incurred on two Directors, we find that the expenditure incurred on Ms.
Neetu Bhatia is much higher than expenditure incurred on Ms. Arpita

Majumdar. No plausible explanation was given by the assessee in this
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regard, accordingly we restrict the disallowance of Rs.1 lakh out of foreign

travelling expenses.

8. In the result, this appeal of the assessee is partly allowed.

Order pronounced in the open court on 23 day of December, 2019.
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